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Hw la H B tey Farm, ftiafcals Oasttea- 
• a n t

•ISM, S M  n. VL Baaerjee: WiU the
Minister of Defence be pleased to 
state:

(a) whether fire broke out in Bir 
Dhantauri Farm, an out-station of 
Military Farm, Ambala Cantonment in 
April, 1999;

(b) it so, whether huge quantity of 
wheat was burnt as a result of this 
fire;

(e) what was the actual loss;
(d) whether any enquiry was held; 

and
(e) the result of the enquiry?
The Deputy Minister ef Defence 

(Slot Bagharamaiah): (a) Yes, Sir.
(b) and (c). The following harvest-

ed crops were destroyed as a result of 
(he fire:—*

(i) Wheat 6650 lbs.
(ii) Bhoosa 10050 lbs.

The loss is estimated at Rs. 1550-92. 
In addition, a quantity of 8635 lbs of 
wheat was partially damaged.

(d> Yes, Sir.
(e> The Court of Inquiry has ex-

pressed the opinion that the fire was 
accidental and has recommended that 
the loss be borne by the State.

Declaration of 59 Colonies as Urban 
Area

*1387. Shri P. G. Deb: Will the 
Minister of B oat Affair* be pleased 
to state:

(a) whether it is a fact that Delhi 
Corporation have decided recently to 
declare that about 59 colonies should 
fall in urban areas;

(b) whether prior sanction of Gov-
ernment was taken for this policy de-
cision; aad

(c) what extra charges will be 
iacvned la implementing this ded- 
etaaff

The M atter ef Male la the Mhrts> 
ttf ef Heaw Aftain (Shri Detar): (a)
The Delhi Municipal Corporation has 
passed a resolution to seek the ap< 
provel of the Government ot India 
under section 507(a) of the Delhi 
Municipal Corporation Act, 1957, for 
the inclusion of 71 localities in the 
urban area.

(b) No prior sanction of the Gov-
ernment is required for p»«*»«g such 
a resolution.

(c) It is difficult to estimate the 
extra charges likely to be incurred on 
the inclusion of the above localities 
in the urban area. After the Govern-
ment has approved of the inclusion of 
these localities in the urban area, 
the Corporation will be entitled to levy 
taxes in these localities on the same 
scale as in the other urban areas. 
At the same time, it will be necessary 
for the Corporation to provide such 
services as roads, drains, street-Iight- 
ing, water supply, etc., on the same 
standard as in the other urban areas. 
It i$ not possible to give any idea of 
the cost of providing such services as 
it will depend on the programme to 
be drawn up and the period over 
which such programme will be im-
plemented and the funds which the 
Corporation can spare for the pur-
pose.

Strike by D.T.U. Staff
'  Shri A. M. Tarlq:

Shri Bern Kriahaa flapta: 
Shri S. M. Baaerjee:
Shri T. B. Vittal R*o:

*1188. J Shri Faalgrahl:
[ I  Shri P. C. Beraoah:
I Shri Bhakt Darshan: 
j Shri D. C. Sharma:
I  Shri Vajpayee:

WiU the Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that the 
Delhi Transport Undertaking emplo-
yees have threatened to go on strike 
if their demands are not accepted;

(b) if so, what are their demands; 
aad
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(c) the nature of the steps taken or 
imposed to be taken to avert strike?

A t  Minister of State in the Minis-
try ef Awn* Affairs (Shri Deter): (a)
No.

(b) and (c). Do not arise.

Masenm at Haupl

•1389. Shri Agadl: Will the Minister 
of Scientific Research and Cultural
Affairs be pleased to state:

(a) whether it has been decided to 
construct a museum building at 
Hampi in District Bellary of Mysore 
State, for preserving rare antiquities 
of Vijayanagar empire, and

(b) if so. when was the decision 
taken;

(c) the amounts provided for this 
purpose and the amount spent so far, 
and

(d) the progress in construction 
made so far?

Ihe Minister of Scientific Research 
and Cultural Affairs (Shri Hnmaynn 
Kabir): (a), (b) and (d) It was agreed 
to in principle in 1957-58 to construct 
a museum in Kamlapur village to pre-
serve the antiquities from Hampi, but 
details have not yet been worked out

(c)

Year
Bujget
Provi-
sion

Expenditure]

Rs. Rs.
*957-58 78,000 Nil

1958-59 78,000 NQ
*959-60 ax,500 ‘Nil’ on mute-

um: but s turn 
of Rs. 6«900 has 
been spent on 
acquisition of 
land for the mu-
seum and other 
works.

Provision mate wader Article 189 ef 
fhe Constttetion hi regard to Kerala

r  Shri B. 0. KjunfcJe:
I Shri K. V. Parmar:

'IM i 1 Shri Dfge:
I Shri Maaay:
l^Shri Balaaaheh SahuUw:

Will the Minister of Haase Affairs 
be pleased to state:

(a) the provision made, if any, by 
the President of India under Article 
160 ol the Constitution of India in re-
gard to Kerala after the issue of 
President’s Proclamation; and

(b) if not, the reasons therefor?
The Minister of Home Affairs (Shri 

Q. B. Pant): (a) No provision has 
been made under Article 160 of the 
Constitution in regard to Kerala.

(b) No contingency has arisen for 
making any provision under the 
Article

V F.-Bihar Boundary Dispute
•1390-A. Shri Radha Mohan Singh:

Will the Minister of Home Affairs 
be pleased to state.

(a) whether it is a fact that a large 
portion of U P m Ballia District com-
prising about ninety villages had been 
transferred from U.P to the State 
of Bihar dunng 1956-58; and

(b> if so, under what authority and 
by whom?

The Minister ef Home Affairs (Shri 
G. B. Pant): (a) As a result of deep- 
stream verification of the rivers Ganga 
and Ghagra for 1955-58 and 1957-58, 
the major portion of land in 84 villages 
has gone over from Baiba District to 
Bihar and similarly land in 30 villages 
had come to UP. from Bihar;

(b) under the Governor General’s 
Order (Home Department) No. 2598, 
dated the 27th September, 1888, the 
deep-streams of rivers Gangs end 
Ghagra are the boundaries between 
the district of Ballia in UP. «»A the 
districts of Saran sod Shatufert




